
MR* SPEAKER : My difficulty is about 17.50 kr*.
adjusting the amendment of Shri Mohan
Dharia with the main motion. (Mr. Deputy-Speaker in the Ckatr]
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SHRI JYOTIRMOY BOSU : Sir, under 
rule 3401 move that the debate on this be 
adjourned so that we can take up more im
portant ,items.

MR. SPEAKER: I am inclined to 
agree with the suggestion of Shri Jyotirmoy 
Ba$u. Let us adjourn the consideration of 
this motion to the next session. In the 
mean time, we will examine it. We will 
now leave it as it is and take up the next 
item. I hope all of you agree to this.

SHRI RAJ BAHADUR: We do not 
agree to this. We have discussed it and we 
have spent so much time on it. Let us dis
pose it of.

MR. SPEAKER : If you are not agree
able to its postponement to the next session 
and if you want sometime to consider how 
to adjust the amendment with the mam 
motion, we will postpone this discussion 
for the time being and take up the next 
item. We will again take up this item latei 
today. Do you agree to this ?

SHRI RAJ BAHADUR 1 Yes, Sir

MR. SPEAKER : So, we keep it pend
ing till it is finally redrafted in such a way 
that it fits in with the wording of the main 
motion.

SHRI RAJ BAHADUR We wtU be 
ready with our proposals m about ten 
minutes, , *

MR. SPEAKER : in the mean while, 
we will take up Item No. 22.

SHRI K. N. TIWARY * Sir, on a point 
of order, How can yon postpone a business 
before the House and then take it up again 
later ?

MIL SPEAKER : This discussion is 
postponed for the time being. We will take 
it Up later cm when members are ready with 
ffctfr proposals.

STATUTORY RESOLUTION 
RE; SERVICE IN FOOD 

CORPORATION OF INDIA

MR. SPEAKER : We shall now take up 
Item No. 23.

Shri Annasahcb Shinde.

SHRI S. M. BANERJEE (Kanpur): 
Sir, I rise to oppose it, I have already 
written to you.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : So do 1. 1 oppose the move to 
curtail the trade union right of the workers 
which is their birth right

MR. DEPUTY-SPEAKER : Let the 
Minister first move the Resolution.

THE MINISTER OF STATF IN THE 
MINISTRY OF FOOD AND AGRICUL
TURE (SHRI ANNASAHEB P. SIHNDE) • 
Sir, I beg to move *

“ In pursuance of sub-section (2) of 
section 2 of the Essential Services Main
tenance Act, 1%8 (No. 59 of 1968), this 
House approves of the Notification of 
the Government of India In the Depart* 
ment of Food G.S.R. No. 152 published 
m the Gazette of India Extraordinary 
dated the 29th January, 1971 and laid 
on the Table of Lok Sabha on the 23rd 
March, 1971 declaring the service in the 
Food Corporation of India to be an 
essential service for the purposes of the 
said Act.1’
As is well known to the hon. Members 

and to this honourable House, the Food 
Corporation of India has assumed a very 
important place in the life of the commu* 
nity of the country. The Food Corporation 
of India after it was set up in 1964 is now 
acting as an agency for import of food- 
grains, for storage of foodgrains, for dis
tribution of foodgrains and for procurement 
of foodgrains. It is £oing a very important 
work both from the point of view of pro
tecting the interests of producers as well as 
protecting the interests of consumers,

Now, in a number of things, we find 
li * 4 u f * r  t f jp e tk '
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down of supplies which are so essential to 
the life of community. Therefore, it has 
been represented to us by the Food Cor
poration of India as well as some States in 
the country that in order to ensure supply 
of foodgrains which is so essential to the 
community, the service in the Food Cor
poration of India should be declared as an 
essential service under section 2 of the 
Essential Services Maintenance Act, 1968. t 
laid a Notification on the Table of the 
House some days earlier. As per the rules, 
if a Notification is laid on the Table of the 
House, within 40 days a resolution approv
ing the issue of the Notification is to be 
passed by the Parliament. Therefore, I 
have come to this House in order that 
this resolution may be approved by the 
House.

It is a simple proposition. I know some 
Members seem to be agitated over it. But 
no politics should be brought into it. Food 
is such an important supply to the life of 
the community that if it gets disturbed, that 
affects the economy of the country and 
the life of the community. Like water, 
electricity and health services, this is also 
an important service. Therefore, I would 
request the House to support the resolution 
unanimously.

MR. DEPUT Y-SPF AKER : The Statu
tory Resolution is before the House.

SHRI S. M. BANERJEE : Mr. Deputy- 
Speaker, Sir, if you will read the wording 
of the Resolution, it says ;

*‘...a«d laid on the Table of the Lok 
Sabha on the 23rd March, 1971 declar
ing the service in the Food Corporation 
of India to be an essential service for 
the purposes of the said Act.”

Had the intention been to see that th$ 
flow of foodgrains to the Corporation is not 
interrupted* I would have appreciated it. 
Had it been used against anti-social ele
ments for hoarding and depriving the Food 
Corporation of the foodgrains I would have 
appreciated it. But I know this has been 
done afEef the strike by the employees of 
the Food, Corporation oF India who were 
given certain promises that after their ser
vices Were transferred to the Food Cor
poration of India they will be given certain 
benefits,

yw  * to Nfotfeas *«*a tfwrc

was a strike also in Bombay and Calcutta*
I am sony to say that in order to punish or 
to take away the right of strike of the Food 
Corporation of India employees, this la 
being done.

Sir, I oppose this mainly because in 
1968 when the Essential Services Main
tenance Act was enacted I opposed it on the 
basis that by declaring strike illegal or 
banning strikes, no strike can be checked. 
There were certain solemn promises made to 
the employees of the Food Corporation of 
India and I would ask the hon. Minister 
whether this resolution is in the interests 
of the employees or is it against their 
interests. My submission is that it is going 
against their interests. I agree that the flow 
of foodgrains to the Corporation is essenial 
in the larger interests of (he country but 
this is not that. The main question is that 
the employees are being deprived of their 
legitimate trado-union rights for which 1 
oppose and I would request every other 
hon. Member of this House and other 
groups to oppose it.

SHRI D. N. BHATTACHARYYA 
(Serampore): Sir, I also emphatically
oppose this notification and if the Minister 
is so very eager to see that there is no dis
ruption in the flow and storage of foodgrains 
and other commodities he has just now 
enunciated, I  will ask him to take special 
measures. So far as labour-management 
relations are concerned, the relations pre
vailing in the Food Corporation have 
thoroughly changed. Sometime back, in 
February and January there were country
wide strikes for the simple reason that the 
contract labour is still employed there in 
huge Members and there was a promise and 
assurance given in this House also that the 
contract labour will be totally abolished. 
But the Government in its own undertaking 
is now engaging labourers on contract basis. 
That means they want to deprive the legiti
mate rights of the workers which they Would 
enjoy if they are engaged directly by the 
management. From the notification, It 
appears that it is not the storage of the 
foodgrains, it is not to see that the Food 
Corporation works without any disturbance. 
It is only to curtail the trade union rights 
of the employees that this notification h it  
been issued. So, if justice is to be done to 
the workers and employees in the Food 
Corporation, stop* sl#wl4
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prove their conditions, both their wages and 
other service conditions and that would 
serve the purpose of bringisg the matter 
into a workable situation.

So, while opposing it, I will request 
other hpn. Members also to oppose this 
notification so that there may not be any 
Imposition of this illegal law on the 
employees of the food Corporation of 
India.

«ft %o tpro fincnft (Srfforr):
*f|ft3?T, $  W  SRtTTW W  SHf R d

*rort f  i f&RPft %

«rr fartfa i w  |  $r$mr %  m x  
vjkt&t sftrar t o t  *r 

f̂ r*rr *wt *ftr * r w  *t *=$rw % v i w  

m $ r  % «n r n r  %  xftx
w t w w m *  it*P w m  

ft *  gftrr, tft srersr *?t **ft $ t arr^ifr «ftr 
ut*t w t o  ^  *Pf^t ft^rr i
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* 3 f »
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*fa sRTfr msr v t  gregffa  *r f t  i

lft.OObrs.

SHRI CHINTAMANI PANIGRAH1 
(Bhubaneswar) : I am sorry to strike a 
different note. I cannot agree with this 
motion that the Minister has brough for
ward. If he has brought forward a 
motion to see that the Food Corpo
ration of India manages its affairs welt I 
would have been very happy about it.

But, from my little knowledge and ex- 
perience—J have known top brass officials 
6f the F C I,~ t know this that their real 
object i$ to misguide the Government, to 
$eny the legal trade union rights of thw~ 
ggadt and thousands of worfcir* into m

employed today in the PC3 so that they 
ate debarred of their trade union rights.

I know there are thousands of workers 
who are working in the contract system In 
the FCI. This system should have been dis
banded and they should have been made per
manent. But this has not been done. There 
are some top officials in the FCI and its 
branches in various parts of the country who 
are misappropriating and there are serious 
charges, but those are not being looked into. 
In order to hoodwink the Government and 
the people, they have persuaded the Ministry 
to come forward with this kind of Notifi
cation followed by this kind of a motion.

I only humbly request that this should 
not be decided by the Ministry officials, or 
top officials of the FCI It is better to ask 
the Union, the trade union workers, so that 
they can come to some consultations, so 
that if there is any difficulty about wage 
conditions, etc those can be looked into and 
resolved I know the hon Minister is very 
kind and he will look into it Alter doing 
this, if it is necessary that such an order 
should be passed, I would be very happy to 
support But what I would suggest is that 
before that he should have consultations 
with the workers, with those who are 
engaged m the FCI, so that they will feel 
that the Minister is not misguided by the 
top officials of the FCI who are harassing 
the workers and the employees

w* vjw rar ($ ^ r r )  :
jt$  sm rre sp’ft
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v x  ^  w r w  |
4  tft f  m m  f *  V  \
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3  ?r$r w s t  1 1  
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*r$ strtpt <rrer «r $f s i f t  ^  *?r *f sftrf % 
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SHRI ANNASAHHB P. SHINDE : I 
don’t think the apprehensions of the Mem
bers are justified in any way because the 
rood Corporation of India is after all a 
public seetor organisation. There is no ques
tion of somebody being a private body 
exploiting the workers or doing something 
against the workers and that all. This is a 
public sector organisation.

As I said earlier the food supply is such 
an essential item to the life of the commu
nity that we have to take all these steps. 
As far as Food Corporation of India is 
concerned, they have been trying to be in 
full sympathy to the cause of the workers 
and in fact at one stage when the question 
of amalgamation of the employees in the 
Food Corporation and the Food Depart
ment, and their rjgufarisattons etc. came up 
they were all very sympathetically con
sidered and by and large with the consent of 
the workers these were regularised.

Now, if there are specific grievances, we 
can negotiate, we can discuss with Labour 
Ministry to find out ways and mean* where
by genuine grievances can be resolved. 1 
don't agree with the contention that this 
measure is not justified. The whole commu
nity which is not at all concerned with any 
particular dispute as such, is penalised as 
a result of this kind of stoppage of supply 
of foodgrains.

I do not thiAk that we should make 
political capital out of this simple issue. 
Shri S. M. B&nerjce said that we should see 
that the genuine grievances of the worker 
should be settled appropriately.

I can< assure him that if we arc to evolve 
come impartial machinery to gc into the 
problems of the workers, we can do th a t ; i 
have no objections to that. In fact, I would 
be prepared to support any such move for 
an impartial machinery to look into the 
problems of the workers or the employees

m
of the Food Corporation of Indii. But as 
far as this resolution is concerned, in various 
ptam of the count*?, different situations are 
Prevalent* and at tim«s, they are ccMtxoiied 
by various factors.

®TT J W  V f  VSJWPJ : SfrafwJf

% % % p n r  m  w z ft  $  *rr

SHRI ANNASAHEB P. SHINDE : 
Sometimes, some ulterior motives also exist, 
and the supply of foodgrains is stopped or 
a situation is created whereby this supply of 
foodgrains to the whole Community is ad
versely affected. T would, therefore, request 
all hon. Members to consider this proposi
tion very coolly and see that thfcy un
animously support this resolution1 which has 
been moved after a lot of consideration has 
been given to it.

MR. DEPUTY-SPEAKER : The ques
tion is :

“ In pursuance of sub-section (2) of 
section 2 of the Essential Services Main
tenance Act. 1968 (No. 59 of 1968), this 
House approves of the Notification of 
the Government of India in the Depart
ment of Food G.S.R< No, 152 published 
in the Gazette of India Extraordinary' 
dated the 29th January, 1971 and laid 
on the Table of the Lok Sabha oil the 
23rd March, 1971, declaring the service 
in the Food Corporation of India to be 
an essential service for the purposes of 
the said Act,"

Tne motion was adopted.

18.07 brs.

CODE OF CRIMINAL PROCEDURE 
BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM N-IWAS M1RDHA): I beg to 
move :

“That this Houise do concur in the 
recommendation of Rajya Safrha that 
the House do join in the Joint Commi
ttee of the House on the Bifl to con»


